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(c) and (d). Ym, Sir. STC to contocnplating •ntvring 
into joint vM iturM  with a vi«w to strangtlianing its supply 
base of axports in t^ia (lalds of fioricuKura, hortlcutturai 
products, marina products, pn»assad foods, consumar 
item s, laatharw ara, gams & jaw ailary, taxtlias, 
anglnaaring gooda, software, drugs and pharmaceuticals 
etc.

Board of Financial Suparvlaion for Banka

6467. SHRI S.M. LALJAN BASHA ■
SHRI MANORANJAN BHAiaA :
SHRI R. SURENOER REDOY :

Will tha Minister of FINANCE be pleased to state ;

(a) whether the Board to Financial Supervision 
(B.F.S) set up by the Reserve Bank of India (RBI), 
has mooted an off-site  survalllance of commercial 
banks;

(b) if so, the composition thereof and the broad 
features of this prudential supen/isory reporting system; 
and

(c) the extent to which it is likely to check the banks 
Indulging into scams like the ones witnessed recently 
and enable the R .B.I. to m onitor the regulatory 
compliance of Its supervisory authority, besteies focussing 
the commercial banks’ attention on sensitive areas such 
as asset quality and risk considerations?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Resen/e Bank of India (RBI) have introduced an off- 
site Surveillance System (OSS) to strengthen supen/lslon 
over commercial banks.

(b) The OSS consists of 12 returns (10 at quarterly 
and 2 at half yearly intervals) to be filed by tha banks 
with the RBI in two stages. The first tranche of 7 returns 
has already been introduced with effect from 28th 
February, 1995.

(c) The off'Slte reporting system w ill provide 
informatkin on areas of prucential Interest and will help 
to throw early warning signals which can be examined 
further through on>site inspections. The new reporting 
system will also strengthen the Management lnformatk>n 
System (MIS) within the banks themseh^es since It wW 
provide the banks with' comprahenalve information on 
key areas Ilka capltal adequacy, asset quality etc. on an 
ongoing baals.

Foreign inetttirtlonal Inveetora

6468. SHRI HARISINH CHAVOA : WUI the Minister 
of FINANCE be pleaaed to state ;

(a) whether foreign Institutional Investors registered

in Qujarat are facing severe technloal problema In the 
form of custodian aervice and in the area of settlement, 
and

(b) If so, the steps being taken by the Qovemment 
for removing the technical problema faced by these 
foreign institutional investors?

THE MINISTER OF STATE OF THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY).
(a) and (b). Foreign Instltuttonal Investors are ivglatered 
centrally with the Securities and Exchange Board of 
India (SEBI) and not on a regional baals or state-wise, 
in the Initial stages of Investing In India, Fils faced 
difficulties in obtaining efficient Custodial Services, as 
consMerable paper work was involved In share transfers 
and very few cuatodians were catering to the needs of 
the Custodial Services of F ils . The situation has, 
however, conskierably improved wKh Qovemment and 
SEBI having taken measures to reduce the extensive 
paper work through the introduction of Jumbo Trahsfer 
Deeds to handle bulk tranafers of shares and the 
provision of a facility of consoHdated payment of Stamp 
Duty by Banker's Cheques where bulk transactions 
occur. Additional Custodial Services are also being 
provided by new market entrants.

Reduction in Tobacco Crap in Kamateica

6469. SHRIMATI CHANDRA PRABHA URS : Will 
the Minister of COMMERCE be pleased to state:

(a) whether the Tobacco Board has given any 
direction to farmers of Karnataka to reduce the tobacco
crop:

(b) if so, the reasons therefor;

(c) whether the Qovemment has Instructed the 
Tobacco Board not to insist upon the farmers to reduce 
the crap; and

(d) whether the Tobacco Board have made any 
plan to purchase the entire productk>n of tobacco being 
grown by the farmers In the State particularly kt IMysore 
District?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI P. CHIDAMBARAM) ; (a) The 
Tobacco Board has not reduced the authorized crap 
size In 1995-96 of Virginia toiiacco for KamsSaka.

(b) and (c). Do not arise.

(d) The Board has not proposal to purchase tobaeeo 
but makes requisite anwtgements for the markettog e l 
authorised Virginia tobaefte grown in'Kernataka 
including Mysore district.




